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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA, WEST BENGAL

ORIGINAL APPLICATION No. L47l 2O25lEz

In The Matter of:

Indusekhar Das

... ...Applicant
Versus

State of West tsengal & Ors.

Respondents

SUPPLtrMENTARY AFFIDAVIT ON BEHALF' OF APPLICANT, INDUSEI{HAR

DAS.

I, Indusekhar Das, son of Late Bhupal Chandra Das, aged about 65

years, bry Iaith- Hindu and by occr:pation- Retired Govt. trmplo.rree, presently

residing at 49,.-I M Avenue, Panshila, Sadhur More, Sodepur, Koikata -

700112 do herety solemnly affirm and submit as follorvs:

1" That I am the applicant in the instant applicatioir and I alx competent

to surear and affirm this affidavit and u,ell conversant rn ith the facts

and circumstances.

2. That being aggrieved r,vlth the excessive sor-rnd and dust pollution at

the instance of the respondent no. 8 for the carrying on operations of

Carpentry Shop at the ground floor of tlre building to the opposite side

of the applicant and also against the non cr:mpliance of order dated

O2"O4.2O25 vicie L{emo no. 502(2)-SLIWPB-2024lM-541T without

obtaining all Statutory licenses including tablish and

Consent to operate within 30th April, 2A

to move before this llon'brle Tribunal '*

CitY C'v'lCt:uli
Calc,,l.'*.

Regn. iolo.0$5 tti zuell
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3. 'Ihat the said original application was admitted b], the Hon'b1e

Nat.ionai Green Tribunai by an order dalecl 21.A8.2A25 after being

satisfied wittr prima f,acie case of arlverse impact on environment

*-hi.h *r*= found to be macle out ancl was pleased to direct lhe

Registry to issue notices to respcndents.

Copy of the sarid order dated 21.08.2025 is annexed hereto and

marked rvith the letter A'to this aftidavit"

4" Your applicant s[ales that in compliance of the di.rection of the

Hon'bie Tribunal appiicant duiy served Lhe notice upon the

respondent no. 8" But as the responclent no. I not appeared and

therefore the Hon'krle 'lribunal bry an order dated 06.10.2025 directed

to issue notice upon respondent no. 8 again through District

Magistrate, North-24 - Parganas.

5" Your applicant came to lezrrn that on 07.1i.2A25, the officials of

Panihati Municipality visited the premises of respondent no. I and on

08.11 .2A25, Mr. i-itan Ro]r, the proprietor of respondent no. I
accompaniecl by seven to eight persons, r,isited the residence r:f the

applicant at about 5:30 P1\{. ?hei.r: pr'lrpose rvas only to persuade the

applicant to withdraw the case filed before this Hon'ble Tribunal.

Aithough the applicant informed them that the instant case is filed

only to ensu.re compliance rnith the remediai measures directed by the

West Bengal Poliution Control Board (WBPCB). But it is unfortunate

that said respondent no. 8 repeatediy insisted the applicant to

rvithdraw the case.

6. The applicant states that due to excessirre noise eind dust generat-ed

from the unit of respondent no" 8 despite repeated requests over the

past fcrur to five years, the applicant

WBPCfi, w.hich issued a Record of

measures to control pr:lh:tion. Inspite of

CO the
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WBPCB the respondent no. B in daylight violated the same and

d.isregarded the said directions rvhich compelled the applicant to
approach this Hon'bler Tribunal.

7. The applicant states that r:n 24.LL.2A25, one of the assclciates of the

Respondent, namely Sri Rakesh Das alias Bappa, son of Sri Ranjit

Das, came to the residence of applicant at about 1 PM in an

intoxicated condition. The same individual 'ol,as also present in the

group u,'ho came to the residence on 08.11.2CI25 for urithdrawal of the

case and threatened the applicant ll,ith abusive language as the

applicant refused to withdrau, the instant proceeding. In broad

daylight the associate of respondent nr.r. B put pressltre upon the

applicant to withdrarn, the case ancl claiming himself to be an

antisocial element and if the applicant not lvit.hdrawn the instant
proceeding he woi,rld go to anv extent for" the same. He cr:ntinued to

shout outside the residence and also threatened the appiicant as u,ell

as his lamily members Llpon giving life-threatening threats and

everything were recorded in the CCTV footage of the applicant's

residence. It is stated furlher that he also visitecl the residence of Sri

Manoranjan Pai, neighbour of the applicant and r-rsed abusive

language against his lemaie farnily members after questioning them

about their signature on a letter addressed to WBPCB.

8. That due to continuous threats and intimidation the applicant

contacted Khardah Police Station rvhen the officials of Khardah Police

Station investigated the same and recorded the detaiis of the

applicant. But it is unfortunate that inspitc of alleged

persons roarning in the loca1 and kept vigil u the

applicant. As such having found no other

trodged a written complaint on 25" 11.2025

t
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Khardah Police Station u,,ith a copy to the Comrnissioner of Police,

Barrackpore.

Cop,r, of the said cornplaint is annexed hereto and marked lr,ith

the letter 'B't<i this affidavit.

9. it is respectfully submltted that inspite of put[rng uninterrupted

pressr-lre upon the applicant to u,ithdraw the instant original

application, the applicant not rryilling to w-it.hdrarn, the instant

application and most humbly pra_ving for a direction upon the West

Bengal Pollution Control Order Board's to issue 'Closrlre Or^der' in

favour of the respondent no" 8 who is continuing operation of the unit
violation of tire order dated 02.04.2025 vide Memn no. 502{2i-

0TAq
:it"l 'iil'i&1

.1.!
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20241\[,-54L7 urithout o]:taining all Statutory licenses

Consent to Establish and Consent to operate within 30th
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Tribunal,

Identifiecl by me

-K>*;J."^"^\*
Advocate

J**,,L\"^ eo=
Deponent

Sohm*lY .4 fllr:lasrl sn{i
6i*ton"t l*ftt*t 1r'+ '#S 839
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t

The statements made in paragraphs 1 tr: B are true to rny

ledge and rest are my respectful sui:mission belore this Hon'ble
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VERIEJCATION:

I, Indusekhar Das, son of Late Bhupal Chandra Das, the deponent do

hereby verify and declare that the statements made in the aforesai"d

paragraphs are true and ,:C,OffeCt tO
".'

the best of rny knowledge and

information and I

frorn.

material has ireen concealed ttrere

Verified at ber, 2025.

.11

l"l'.'-al,*t Den
DeponenlIdentified h:y me

-_K*; r0..r"-^--^I*
Advocate
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Item No.02 Court No.l

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLI(AT'A

(THR.OUGH PHYSICAL HEAR.ING WITH HYBRID MODEI

Ilate of hearing: 21.08.2025

CORAMI HON,BLE IUR. JUSTICE DINESH KIIMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. VIJAY KULKARNI, EXPERT MEMBPR

For Applicant(s) : Mr. Krishnendu Bera, Advocate (in Virtual Morle)

ORDER

Original A.pplication No" 1 47/2O25 / EZ

Sr-i Indusekhar Das
Versr-ts

State of West Bengal & Ors.

Applicant(s)

Respondent(s)

This Original Apptrication has been filed with the prayer that a

direction to be issued to the respondents (State Authorities) to issue

closure order in respect of the unit of Respondent No.8, M/s Manju

Furniture which is operating r.vithout obtaining Consent to

Establish and Consent to Operate.

The submission made is that the Respondent No.8 industry is

mnning a carpentry shop at the ground floor of the building

opposite the narrow lane where all klnds of u,ood work using

manual as well as electrical machineries is being done. The work of

cutting, shaping, chopping, chiseling and burnishing is being done

leading to high leve1 of decibel sound everyday from 9 am to l0 pm.

Ttre Applicant resides along with his family at a distance of 05

meters (approx.) from the said carpentry shop and is exposed to

exorbitant amount of dust spread in the environment"

Being aggrieved, the Applicant lodged a compliant 
"vith 

Respondent

No.3, West Bengal Pollution Control Board (Department of

Environrnent) on 27.O6.2024. Thereafter, the Respondent No.3

1
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5.

directed the Officer-in-Charge, Khardair Police Station to inspect

the site and verif}z the correctness of the complaint but in vain.

Complaint was also made to the National HLrman Rights

Commission as weil which was fotwarded to the Respondent No.3

for necessary actir:n.

During inspection, no actr-ral carpentry work was found to be taking

place. Noise 1evel was measured three times:

(i) once from just outside the unit on JNI Auenue Roctd tuhile the

actiuities of unit was not operational, the noise leuel was found

to be 65.10 dBA (ambient);

(ii) once from iruside the u.nit while the octittities of the urit were

operational, the noise leuel tuas found to be 85.42 dBA; qnd.

(iii) once from the complaina.nt's ectst side uindows uthile

actiui.ties of the unit were operational, the nobe Lettel wcrs

found to be 73.98 dBA.

The Respondent No.3, West Bengal Pollution Control Boarci after

considering the inspection Report as well as the complaint passed

certain direction ordering the Respondent No.B to maintain

environmental norms strictly and take all necessary measltres so

that people living in the neighborhood would not suffer dr-re to their

activities. The unit was also dilected to submit a compliance report

to the in-charge of Barrackpore Regional Office of the Respondent

No.3 within 30ft April. 2A25.

On 23.05.2025, the Applicant made a reminder about non-

compliance cof the order of Respondent No.3 and on 1 1.06.2025, the

officials of Panihati Municipality visited the shop of the Respondent

No.8 premises to inspect whether licenses lvere granted and found

that no license other than "Trade License" was granted" The

6

7
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9
Responclent No'3 specificall5' directed Respr:ndent No'8 to operate

the unit only after obtaining Consent to Establish (CTtr) and

Consent to Operate (CTO) under the 'Green'Category but even that

order was flouted. Hence, the above prayer is made.

g. The prima facie r:ase of adverse impact on environment is found to

be made out and therefore we admit this Original Application and

direct the Registry to issue notices to respondents, returnable

within four weeks.

10. Mr. Suclip Kumar Dutta, learned Counsel appearing (in Virtuai

l\4ode) accepts notice on behalf of the Respondent Nos. l, 2, 5 and 6,

State Respondents, Government of West Bengal.

1 1. Mr. Sibojyoti Chakr:abarti, learned Counsel appearing (in Virtual

Mode) accepts notice on beLralf of the Respondent l{os.3 and 4,

West Bengal Pollution Coutroi Board.

12. Issue notice to the Respondent No.7, Panihati lVlunicipaiity and

Respondent No.S, M/s Maniu Furniture, returnable within four

weeks and steps to be taken within seven days for both rvays

services upon the respondents.

13^ List nn 06.1O.2O25.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
August 21,2025,
Originai Application No. 1 47 I 2025 I EZ
OM

3
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To

The Officer in Charge,
Khardah Police Station,
B.T Road, Jole Doba paras,

Khardah,
West Bengal- 700116

Dear Sir,

&>
5ub:To file a*flR regarding iife threatening threat

l' Sri lndusekhar Das, son of late Bhupal Chandra Das, aged about 65 years, residing at 49, I M
Avenue, Panshlla, Sadhur More, sodepur, Kolkata * ?00112, hereby request the filing of a Fi.rst

6?> J"foffnaffiEFCI-ft1FlR) due to receiving life-threatening threats from an individual assigned by some
another person. The details of the case are provided below.

Yesterday, around 1 PM, Sri Rakesh Das (Bappa), son of sri Ranjit Das, residing in our locality came
to my house in an intoxicated state' At that moment, I was not at home. He requested rnoney from mywife' and she told him to come later when I would be available in the house. upon my arrival, t foundhim talking with Sri Litan Roy, the owner of M/s. Manju Furniture, outside his shop. when I enteredmy house' he approached and incessantiy rang my doorbell" upon meeting him, he demanded twothousand rupees' when I declined his request, he insisted to withdraw the case rnrhich I had filedagainst Mls' Manju Furniture with the National Green Tribunal. Upon my refusal to retract the case,he began to threaten me using abusive language. He claimed to be an antisocialelement and assertedthat he would go to any extent to force me to witlrdraw the case. Subsequently. I shut the door.However' he continued shouting outside rny house, using foul language. He proclaimed that he woulclensure lcould not live in this place without withdrawing the Green Tribunars case. He consistentlyissued life-threateninB threats, indicating that my family woulcl also face challenges in residing in thisa rea.

Then' he also went to the house of sri Manoranjan Pal, who lives next to me, to question him ai:outwhy he also signed the letterforthe west Bengal Pollution control Board against Mls. Manju Furniture.At that mornent' he was not present in the house. His family members informed him that they werealso experiencing difficulties due to carpentry work near their house, which led thern to sign theapplication" subsequently, he began to use abusive language towards ali the femare famiry nrernberswho were present in the house.

Then' lcontacted Khardah Police station over phone. After a whire, a porice van arrived near5ahaiatri club, adiacent to rny house, At that moment, Sri Rakesh Das was ringing my doorbell. whenI opened the door, it was found that he was near the police van, communicating something to thenr. Iexplained the situation, stating that initially, he demanded money from me, uno *tun I deciined topay, he insisted that I withdraw the case I had filed with the Green Tribunal against M/s. ManjuFurniture' I also presented the police officers with the documentation of the .rr" ih.d alrea.1y filed,which is currently pending before the Tribunal. Following this, the police officials detained hinr in thepolice van and requested my name, my father's name, and my mobile number, all of rvhich I proviclerl
to thern.
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Prior to this incident, Mr. Litan Roy visited my residence on 08.11.2025 acconrpanied by sevcral

local and outside people including Sri Rakesh Das iBappa), urging me to withdraw the case' I inforrned

them that t had been persistently requesting the shop owner Mr l-itan Roy to resolve the issues of

excessive noise and dust that I have endured daily from his furniture shop for the past four to five

years. I had already conveyeci to Mr. Litan Roy, the owner of M/s. Manju Iurniture, that if he failed to

provide a solution, I would be compelled to contact the West Eengal Pollution Control Board for relief'

However, he did not heed my concerns. Consequently, I reached out to lhe Polluticn Control Board'

When they summoned a hearing, he also failed to attend. Following this, a Record of Proceeding was

issued by the WBPCB, mandating certain remedial actions, with a copy sent to the Khardah Police

Station, which he also neglected to comply with. As a result, I was fsrced to file a case with the National

Green Tribunal, The intent of this case is not to shut down the shop bu1 to enforce the remedial

measures recommended by the WBPCB. I expiained all these matters to the Sroup present on

08"11,2025. Nevertheless, they insisted that lwithdraw the case" Then, I told them that l\ilould think

over it. Subsequently, this incident occurred yesterday.

Now, as larn facing lj{q-threatening threats to withdraw the case before the Nafionai 6reen
Tribunal, I want to tif e an+#'Pgainst Mr. Litan Roy, the owner of M/s. Manju Furniture, and Mr. Rakesh

Das {Bappa} to ensure that, should any physical harm come to me or my family, they will be held
entirely responsible for any negative circumstances that may arise.

Thanking you,

oate:tSl l/ . 9_a Z{
Yours faithfully,

&J""*frlrr.?**
(lndusekhar Dasi
49, J M Avenue,

Panshila, Sadhur More,
Sodepur, Kolkata - 7O}ltZ

DA: (i) Record of Proceedings issued by
West Bengal Pollution Control Board dtd 02.04.2025

(ii) Copy of OA filed before the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata

(iii) One pen drive containing CCW footage
and mobile video recording of the incident that
occurred anZ4.7!.2AZS

tsL6d:afo?a7tcl z

copy to: commissioner of police, B.T. Road, Near Latbagan Main Gate, Barrackpore , Kol- 700120
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AL
To

The Officer in Charge,
Kha rdah Police Station,
B.T Road, Jole Doba Paras,

Khardah,
West Bengal- 700115

Dear Sir,

Gb
Sub: To file ee-F.}ft regarding life threatening threat

l, Sri lndusekhar Das, son of late Bhupal Chandra Das, aged about 65 years, residing at 49, J M
Avenue, Panshila, Sadhur More, Sodepur, Kolkata - 7CIa:r:ll, hereby request the filing of rfirst &)
"trisss*atisfl'f;ep'orrtFtR) due to receiving life-threatening threats from an individual assigned by sorne
another person. The details of the case are providecl below.

Yesterday, around 1 PM, sri Rakesh Das (Bappa), son of sri Ranjit Das, residing in our locality came
to my house in an intoxicated state. At that moment, I was not at home. He requested money from my
wife' and she told him to come later when I would be available in the house- Upon my arrival, I found
him talking with Sri Litan Roy, the owner of M/s. Manju Furniture, outside his shop. when I entered
my house, he approached and incessantly rang my doorbell. upon meeting him, he demanded twothousand rupees' when I declined his request, he insisted to withdraw the case which I had flledagainst Mls' Manju Furniture with the National Green Tribunal. upon my refusal to retract the case,
he began to threaten me using abusive language" He claimed to be an antisocialelement and assertedthat he would go to any extent to force me to withdraw the case. subsequently, I shut the cjoor.However' he continued shouting outside my house, using foul language. He proclaimed that he rvouldensure lcould not live in this place without withdrawing the Green Tribunal's case. He consistentlyissued life-threateninB threats, indicating that my family would also face challenges in residing in thisarea.

Then' he also went to the house of sri Manoranjan Pal, who lives next to me, to question him aboutwhy he also signed the letterfor the west Eengal Pollution control Board against Mls. Manju Furniture.At that moment, he was not present in the house. His family members informed him that they rverealso experiencing difficulties due to carpentry work near their house, which led ther. to sisn theapplication" Subsequently, he began to use abusive language towards all the female family menrberswho were present in the house.

Then' lcontacted Khardah Police station over phone. After a rvhile, a police varr Arrive6 ne.rrSahajatri club, adjacent to my house. At that rnomenl, sri Rakesh Das rvas ringing nry eloorbell. when
I opened the door, it was found ihat he was near the police van, comnrunicating sonrething to thenr. Iet'plained the situation, stating lhat initially, he denrandecl monry fronr me, and rvhen I declint,cl tppay, he insisted that lwithdraw the casc lhad filed wlth the Green TriLrunal .:gainst M/s. trl.rnjuFurniture' lalso presented the pollce officers with tlre documcntalion of the case I t,ad alrearly tiled.vrhich is currently pending before the Tribunal. Following this, thc police officials tletrinrtl hirlr in tt)cpolice van and requested my name, my father's name, nnd my nioblle nirmr:er, all of lvhic!r I prrrvir,.l*rl
to them,

R IiC T'I V F.D
lcoiit,':,rt r rol. Vqrifi erl)
' P. P (b' a t(€1)" '' J), gsl,llty

Com rninriurt rt' {rf I'olir:r
Rtrrr',tcl(rrorr
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Prior to this incident, Mr. Litan Roy visited my residence on 08'11'2025 accornpanie d by severaj

local and outside people including Sri Rakesh Das (Bappa), urging me to withdrar'v the case' I informed

tlrem that I had been persistently requesring the shop owner Mr Litan Roy to resolve the issues of

excessive noise and dust that I have endurecl daily from his furniture shop for the past four to five

years. I had already conveye4 to Mr. Litan Roy, the owner of M/s. Manju Furniture' that if he failed to

provide a solution, I would be compelled to contact the West Bengal Poliution Control Baard for relief '

However, he did not heed my concerns. Consequently, I reached out to the Pollution Contral Baard'

When they summoned a hearing, he also failed to attend. Foliowing this, a Becord af Proceeding was

issued by the WBPCB, mandating certain remedial actions, wilh a copy sent tt: the Khardah Police

Station, which he also neglected to comply with. As a result, I was forced to file a case with the National

Green Tribunal, The intent of this case is not to shut down the shop but to enforce the remedial

measures recommended by the wBPcB. I explained all these matters to the group present on

08.11.2025. Nevertheless, they insisted that I withdraw the case' Then, I told them that I would think

over it. Subsequently, this incident occurred yesterday.

Now, as I arn facing lile;threatening threats to withdraw the case before the National 6reen

Tribunal, I want to fite an-ftflapgainst Mr. Litan Roy, the owner of Mls. Manju Furniture, and Mr. Rakesh

Das (Bappa) to ensure that, should any physical harm come to nne or my family, they will be held

entirely responsible for any negative circumstances that may arise.

Thanking you,

Yours faithfully,
Date: gt (l.9a"l-{

(lndusekhar Das)
49, J M Avenue,

Panshila, Sadhur More,
Sodepur; Kolkata - TOOttz

DA: {i) Record of Proceedings issued by
West Bengal Pollution Control Board dtd 02.04.2025

(ii) Copy of OA filed before the l-{or.r'ble National Green
Tribunal, Eastern Zone Bench, Kolkata

(iii) One pen drive containing CCW footage
and mobile video recording of the incident that
occurred on 24.11.2A25

b-,{-j{: rs-b qofi{t7L

capy lo: commissioner of police, B.T. Road, Near Latbagan Main Gate, Barrackpore , Kol- 700110
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BEFORE THE NATIONAL GRBEN TRIBUNAL

EASTERN ZONAL BENCH, KOLI{ATA, IIIEST
BENGAL

O.A. No. L47l2A28lEz

In the rnatter of :

indusekhar I)as

......Applicant
-Versus*

State of West Bengal & Ors.
....Respondents

SUPPLEIffIARY APFTDAVIT ON

BEHALF OF APPLICANT

Krishnendu Bera
Advocate.

High Court, Calcutta
980447O1es (Mi

7

Email : krishnendr-r bera87@,gmaii. com
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